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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, WESTERN ZONE BENCH, PUNE.

ORIGIAL APPLICATION NO. 198 OF 2024_(WZ)

IN THE MATTER OF NEWS ARTICLE TITLED “COAL OVER
CONSERVATION: STATE WILDLIFE BOARD OKAYS
MINING IN CHANDRAPUR TIGER CORRIDOR”
APPEARING IN THE TIMES OF INDLA DATED 27.08.2024

RESPONDENTS 1 1) Principal Chief Conservator of Forest,
Maharashtra, Van Bhawan, Ramgiri FRoad,
Civil Lines, Nagpur — 440001.

2) Wildlife Institute of India,
Through its Director, Post Box 18,
Chandrabani, Dehradun _ — 248001
(Uttarakhand).

3) Ministry of Environment, Forest and
Climate Change,
Regional Office, Integrated Regional Office,

, Ground Floor, East Wing, New Secretariat
;- ;~4‘§Jr,~

1 aw,

=31 _-_»;> Building, Civil Lines, Nagpur — 440001.

NC)-I-ARIAL REG_ 4) District Magistrate (Chandrapur),
ENTPY NO 51‘ g Railway Station Road, Near District Court,
" ‘\ .,...., .......- - . --an

DATE mg-Slum" Chauhan Colony, Chandrapur, Maharashtra _
- 442401.

O TA 5) Western Coalfields Limited,
'6/\¢¢\~\0RA _6>¢L* Through Area General Manager, Chandrapur

* $3” us.~.:.~fi/'i= l Area, District Chandrapur, Maharashtra.
5 R (M-S';')lndia :3;

esn. o.-15316
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SUBMISSIONS OF THE

RESPONDENT NO. 5 — WESTERN

COALFIELDS LIMITED

The Respondent No. 5 most respectfully, makes its

submissions, as under:

1) That, vide order dated 13/09/2024, the Principal

Seat of this Hon’ble Tribunal was pleased to take suo-

motu cognizance of a newspaper report dated

27/08/2024, appearing in Times of India, titled “COAL

OVER CONSERVATION: STATE WILDLIFE BOARD

OKAYS MINING IN CHANDRAPUR TIGER

CORRIDOR”. That, the Hon’ble Principal Seat of this

Hon’ble Tribunal was pleased to institute the present

issue as an original application by taking suo-motu

cognizance vide order dated 13/09/2024. That the said

original application was transferred before this Hon’ble

Tribunal vide order dated 25/04/2025 was pleased to

issue notice to the answering Respondents by impleading

Western Coalfields Limited as Respondent No.5 in the

present matter.
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2) It is submitted that Western Coalfields Limited

(hereinafter referred to as “WCL” for the sake of brevity),

the Respondent No. 5 herein, is a company duly

incorporated and registered under relevant provisions of

the Companies Act, 1956 and deals with mining of coal

and other associated activities. The answering

Respondent — WCL is one of the subsidiary companies of

Coal India Limited and works under Ministry of Coal,

Government of India. That the present submissions are

being made on behalf of the WCL by Shri L Boopathi,

Manager (Community Development Project & Planning),

Chandrapur Area, WCL, Chandrapur, who is authorized

on behalf of the Western Coalfields Limited to depose in

the present Original Application and is duly conversant

with the facts of the present case.

3) It is stated that the Western Coalfields Limited had

been operating various mines in Chandrapur Area of

WCL amongst which, Durgapur Deep Extension Open

Cast Mine was also being run by the WCL. That the said

mine was being run since a long time (1979) and it was

felt proper to extend the limit of the mine for additional
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extraction of coal. That an area of 338.85 Ha. was

acquired by Western Coalfields Limited under the

provisions of Coal Bearing Areas (Acquisition and

Development) Act, 1957 on 04/08/1979. Out of the

338.85 Ha Forest Land 257.77 Ha Forest land is being

utilized by the WCL with clearances from Ministry of Coal

and Government of Maharashtra. 36.00 Ha Forest Land

had been returned to the State Forest Department after

the mining activities. Remaining 45.08 Ha is being

utilized for the adjacent project namely Durgapur

Rayatwari Colliery Underground Project with a proper

Forest Clearance. That the said 257.77 Ha. included an

area of 80.77 Ha., which was a Forest Land. That initially

Forest Diversion was issued in favour of Western

Coalfields Limited on 08/11/2005. That the said

diversion was granted for a period of 8 years. A copy of

Forest Clearance letter dated 08/11/2005 is annexed

herewith and marked as ANNEXURE NO. : R5-A. That

during this period, the answering Respondent utilized the

said land admeasuring 80.77 Ha. for mining activities.
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4) It is stated that during the period of 8 years, the

area of 80.77 Ha. was mined out and 98% of the total

land area had been utilized for mining purposes and is

currently used as water body and mine benches. It is

stated that adjacent land of 121.58 Ha. is a Forest Land, it

is also included in the same project. That the said land of

121.58 Ha. has also been diverted for mining purposes

after grant of Forest & Wildlife Clearance. However, in

order to utilize the said 121.58 Ha. land, the present land

of 80.77 Ha. is required for proper utilization of the said

adjacent land. It is specifically stated that neither the

land admeasuring 80.77 Ha. nor land admeasuring 121.58

Ha. falls in any National Park, Wildlife Sanctuary or Eco-

Sensitive Zone.

5) That in view of expiry of Forest Diversion, an

application for renewal of Forest Clearance for 80.77 Ha.

land was submitted to the Forest Department on

01/02/2013. A copy of application dated 01/02/2013 is

annexed herewith and marked as ANNEXURE NO. :

B5-B. It is to be pointed out that since 2013, the land

had remained non-operational, due to expiry of Forest
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Clearance. However, it is stated that the proposal for

Forest Clearance was deliberated at various levels during

the intervening period.

6) That vide letter dated 14/02/2024, the Principal

Chief Conservator of Forest, Maharashtra directed the

Respondent to apply for wildlife clearance for the said

area. That, therefore, the answering Respondent

submitted online proposal for wildlife clearance on

27/02/2024. A copy of proposal dated 27/02/2024 is

annexed herewith and marked as ANNEXURE NO. :

R5£. The said proposal was also submitted offline by

submitting a hard copy to the DFO, Chandrapur on

14/03/2024, which is annexed herewith and marked as

ANNEXURE NO. : R5-D.

7) At this juncture, it is required to point out that

various allegations appearing in the Newspaper Report

dated 27/08/2024, needs to be addressed in order to get

better clarity of the issue involved and pending before

this Hon’ble Tribunal.
'\
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8) That the present project is located 12.25 Kms. away

from Core Zone of Tadoba Andhari Tiger Reserve (TATR)

and 10 Kms. away from the buffer zone of the said

Reserve Forest. That further, the project does not fall

within the Eco-Sensitive Zone of TATR. That, therefore,

the area proposed for mining i.e. 80.77 Ha. does not

violate any distance norms issued by various authorities

from time to time. However, it is required to be pointed

out that the said land falls within the Tiger Corridor

between Tadoba-Tipeshwar-Kawal and that therefore

wildlife clearance for the said land was required.

However, no impact upon wildlife is expected due to

clearance of the said land as almost the entire area has

been mined out and currently the mine void is filled with

water.

9) As stated above, the entire project relating to 80.77

Ha. land was duly excavated during the existence of

earlier Forest Clearance between 2005 to 2013 and there

is no change in the nature or use of land since then. In

fact, the Wildlife Institute of India has vide its letter dated

16/05/2024 clarified that in view of wildlife impact
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assessment study, being conducted for the entire

Chandrapur Area, in view of directions issued by 324th

Report of the Parliamentary Standing Committee on

Science & Technology, Environment & Forest on “Status

of forests in India”, fresh wildlife impact assessment is

not required for the area in question. A copy of letter

dated 16/05/2024 is annexed herewith and marked as

ANNEXURE NO. : R5-E.

10) That, after getting required clarification from the

Wildlife Institute of India, Dehradun and after various

inspections by the Forest Department, the PCCF (WL),

forwarded the proposal for wildlife clearance to the

Principal Secretary (Forest), Revenue & Forest

Department, Government of Maharashtra, for further

consideration. The said letter dated 23/07/2024 is

annexed herewith and marked as ANNEXURE NO. :

R5-F.

11) That, in pursuance of the proposal made by the

Respondent No.5, a meeting of State Board of Wildlife

(SBWL) was held on 12/08/2024, the minutes of meeting Qi q,aAr2.4>/VF‘
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along with covering letter dated 26/08/2024 are annexed

herewith and marked as ANNEXURE NO. : R5-G.

That, in the said meeting, the proposal for wildlife

clearance of 80.77 Ha. of land was recommended to

National Board of Wildlife (NBWL).

12) That after recommendation of the project to the

NBWL, the PCCF (WL) issued letter dated 30/08/2024

wherein, the said authority directed the Western

Coalfields Limited to deposit 2% of the total project cost

falling within Tiger Corridor. A copy of letter dated

30/08/2024 is annexed herewith and marked as

ANNEXURE NO. : R5-H. The said amount of Rs.o.91

Crore was paid towards wildlife mitigation measures on

15/10/2024.

13) That, after submitting the compliance report, the

proposal was forwarded to various authorities and on

18/11/2024, the PCCF (WL) agreed with the compliance

a-YA’? _ report and forwarded the same to Principal Secretary

'§\“RAD-94' (Forest), Revenue & Forest Department, State of
"Dist. Nagpur ”

(M-f:2"$;16m Maharashtra. A copy of letter dated 18/11/2024 is
'Regn. .-

T E '_res
Ml>ne(ll1‘l1l;0p2l9 Q8"

l"r. o“\= \“
\\__,_______.
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annexed herewith and marked as ANNEXURE NO. :

R5-I.

14) It is stated that during the meeting of the Standing

Committee of the National Board of Wildlife (SCNBWL)

dated 12/03/2025, a site inspection committee was

constituted for inspection of the subject area of 80.77 Ha

forest land. That, inspection was carried out by the

committee, as constituted by the SCNBWL on

12/06/2025. A copy of the report submitted by the

inspection committee is annexed herewith and marked as

ANNEXURE NO. : R5-J.

15) That, accordingly, the proposal along with the

inspection report was placed before NBWL in its meeting

dated 26/06/2025, wherein the proposal was considered

and recommended by NBWL. That the NBWL issued

letter dated 23/07/2025 to the Additional Chief

Secretary, Revenue & Forest Department, Government of

Maharashtra, thereby informing that the proposal for

wildlife clearance for 80.77 Ha. Forest Land had been

asARAT5‘A/sfafa-~ 5

~ <5
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cleared. A copy of letter dated 23/07/2025 is annexed

herewith and marked as ANNEXURE NO. : R5-K.

16) That similarly, Ministry of Environment, Forest and

Climate Change, Government of India, issued letter dated

30/09/2025, thereby informing about grant of Stage-II/

Final approval for Forest Clearance for the said 80.77 Ha.

Forest Land. A copy of letter dated 30/09/2025 is

annexed herewith and marked as ANNEXURE NO. :

R5—L.

17) It is therefore demonstrated by the answering

Respondent that diversion of Forest Land admeasuring

80.77 Ha had been done as per Rules & Regulations and

only after compliance of various conditions put-forth by

the authorities granting the same. That the report under

consideration by this Hon’ble Tribunal is therefore totally

misleading and has been published without verifying

actual facts of the matter and therefore the same is

required to be ignored by this Hon’ble Tribunal by closing

the proceedings at hand. At present 1263 number of

employees are depended on this project. ‘Currently, WCL
%—.
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is working on submission of compliance of Wildlife

Clearance and Forest Clearance of 80.77 Ha Forest Land

to obtain possession of the said land. Delay in possession

will lead to the closure of mining activities which may

cause transfer of employees of the project

18) Further, the coal produced from this project is

directly supplied to the MAHAGENCO through

Chandrapur Super Thermal Power Station. If the 80.77

Ha forest land is not taken possession, closure of the

project is unavoidable. The loss of production of coal

negatively impact the energy security of the nation.

19) It is submitted that various documents have been

annexed along with the present reply. However, this

Hon’ble Tribunal may grant liberty to file additional

documents on record and make f11rther submissions, if so

required in future.

Hence, these submissions. .

NAGPUR : (N. G. Moharir, Advocate)
DATED: Q2/11>/2025. C.F. RESPONDENT NO. 5 ’§Z._"*; ___4Qflx Q

%‘*\A

/éflr6
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DECLARATION/SOLEMN AFFIRIVIATION

I, L Boopathi, Aged about 43 years, Occupation:

Service, Resident of Chandrapur, do hereby take oath and

state on solemn affirmation as under:

1) That, I am working with Western Coalfields Limited

as Deputy Manager (Community Development Project &

Planning), Chandrapur Area and that I am conversant

with the facts stated in the reply/submissions. I am

authorized to sign the present reply on behalf of

Respondent No. 5.

2) Present submissions have been drafted by the

counsel as per instructions given by me to him and

contents of thereof in paras 1 to 18 are true and correct to

the best of my knowledge, belief and information received

from the records as well as from the Counsel and believed

to be true by me. The contents with respect to legal

submissions are as received by me from the Counsel and

believed to be true by me.
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N Hence, verified & signed at N
‘H

Bvzmdaqjt agpur, on this 5 day of

_October, 2025
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, WESTERN ZONE BENCH, PUNE.

ORIGIAL APPLICATION NO. 198 OF 2024(WZ)

IN THE MATTER OF NEWS ARTICLE TITLED “COAL OVER
CONSERVATION: STATE WILDLIFE BOARD OKAYS
MINING IN CHANDRAPUR TIGER CORRIDOR”
APPEARING IN THE TIMES OF INDIA DATED 27.08.2024

RESPONDENTS : 1) Principal Chief Conservator of Forest,
- Maharashtra, Van Bhawan, Ramgiri FRoad,

Civil Lines, Nagpur — 440001. __

2) Wildlife Institute of India,
Through its Director, Post Box 18,
Chandrabani, Dehradun — 248001
(Uttarakhand).

3) Ministry of Environment, Forest and
Climate Change,
Regional Office, Integrated Regional Office,
Ground Floor, East Wing, New Secretariat
Building, Civil Lines, Nagpur — 440001.

4) District Magistrate (Chandrapur),
Railway Station Road, Near District Court,
Chauhan Colony, Chandrapur, Maharashtra —
442401.

5) Western Coalfields Limited,
Through Area General Manager, Chandrapur
Area, District Chandrapur, Maharashtra.

178



..16..

LIST OF ANNEXURES FILED BY

SR. ANNEX.
NOS. NOS.

RESPONDENT NO.5

PARTICULARS DATE
PAGE
NOS.

1. R5-A Copy of Stage-I Clearance. 08/11/2005 18-21

2. R5-B
Copy of application for
renewal of Forest
Clearance.

01/02/2013 22-24

3. R5-C Copy of online proposal
for wildlife clearance. 27/02/2024 25-29

4. R5-D Copy of offline proposal
for wildlife clearance. 14/03/2024 30

5- R5-E

Copy of clarification given
by Wildlife Institute of
India, Dehradun with
respect to wildlife impact
assessment study.

16/05/2024 31-32

6. R5-F

Copy of letter issued by
PCCF (WL), to the
Principal Secretary
(Forest), Revenue &
Forest Department, State
of Maharashtra.

23/07/2024 33-40
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R5-G
Copy of minutes of SBWL
meeting.

26/08/2024 41-43

R5-H Copy of letter issued to
WCL by PCCF (WL) 30/08/2024 44-45

R5-I

Copy of letter issued by
PCCF (WL) to Principal
Secretary (Forest), State of
Maharashtra.

18/11/2024 46-47

R5-J
Copy of the inspection
report 48-57

R5-K
Copy of letter issued by
MoEF & CC to
Government of
Maharashtra.

23/07/2025 58-59

R5—L
Copy of Stage-II/Final
approval for Forest
Clerance.

30/09/2025 60-63

._‘y Q

NAGPUR : (N. G. Moharir, Advocate)
DATED: Q¢_3_/10/2025. C.F. RESPONDENT NO. 5
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I 5 j ANNE)__(_U_RE N‘O.:-“R5-AI’

9
::; 2 -/p I‘/E71 W» 1 1 r.t.\ ill-~11-22017-lU~l C 1 1. DELHI <:\"‘1E°F°/,5, I001

I [l;c2l.Z'»1o 5 .r. No. 8-12.1/2003-FC 5 m__%’yi)oi’§3.
Govern_me;nt of India Q D,-,,;,_ X 6..

é p-( inisitry of 'Enviromnent tic Forests /b ‘g__"'
é Q2 (1-c Division) . \¢_ L _ CV0 I

L 'Pni'>'ci\-ailtlfi-f3'li.:|wan
0 § l Z CIGO C<_n'nple'>:, l..odhi lto.=id
/Y 0 3 New Delhi»-11!) OQQ

/ \\ _ _
g Detect 2 8*“ N 0\'en'||Jil-r ZUO3

T:"- -
The !E5ecret.:u'"_y' (Forests),
Cioverimieiit of Mtiltarasht-ra,
.l\'ll..l.l't'l l:i;.'i.i.

ti?5
pr“ S ub: lI>ive_|.-sion oi’ 80.77 ha of :For¢2:;t land for: Durgapur open cast co at mine project,

in D~ish"ict Charidrapur, J»1.111ar;15l1t-1-a_

Eiir, -

I. nrn ctirectetl =10 refer-to your letter No. FI.D-3603/CR-40/'t—'-'1D elated 2S.'lt).Z!t1t).%
anti sutise-.1uer"it 1ettei' N0. Desk--17,’NC/I/CIR-11192/269'l/0-1-05 datetl 2().t)'l.2t)t)5 and
lszter No. 'Desl<-‘177'l¥CT/I/CR--‘I1192./‘I082,/()5-()6 dzitetl 2ti.t)9.2lIlO5 on the at-o\'e

" mentioned subject whereuncler the above proposal and compliance of various
conditions 1-.";=.s saul"-mitted, see!-{in;; prior 'e’.p]3l"U\'Ell of the Central Govermnerit in
.=..t:-;"ordnnce with S-e-ztion-'2. of the Forest (Conasiznvation) Act, 1980.

2. .-‘tfter c:n"et'ui considerzition of the proposal of the State Govermnent, the Central
G|.J\.'i_\1‘Ti1'flk!I'll' l"ierebj,' con;-reys its; approval under Section-2 of Forest (Conservation) Act,
I980 for Cll\'E'tIEilO1i of 80.77 ha of forest land for Durgapur open ca-st coal mine project,
in District Cl'ia=i:.'1drapur, .\.'i:il1:ii"aslit'r:1, subject to fulfilment of following Ct)I'i<.lll’lOTlt-i :-

i'-3?: . - . , »- (1) ~/it-rgsil status of the torest shall remain unchanged.
(ii)\/ Con'i|:>ensatory Aftorestrition shall be raised over degraded forest land double in

extent to the area being diverted, i.e., over 162.00 he and sliaill l:-e maint.ained at
the project cost. I

(iii) \/The ienrse period under the Forest (Conservairion) Act, 'l.98(l will be for S years.
(iv) ~/ The State Covernineiwt should transfer amount of NPV and other funcls to

Corripei-i.sm.~n1'_y Afforestation Fund Management and T’lanning .-\'.itl'i:-rity
(C/\i\-'iT-‘A), which has already been constituted and notified by the Cent-rat
CIove.rn_'nent on '23.0~l.2t'ltl4. Till such time, the CAMPA intimates the T-Tezid of
Accounts for deposition of funds, the funds will be maintainetl in the form of
fixed deposits in the name of Noclril Officer or concerned Lhvisional Forerit
l:lH:l(j(3[‘ of the State Government. The funds realized towards the NPV shalt not

I./be ut-ilized by the State Goverrunent.
(\') / RCC. pillars of -1 feet height shall be erected to clemzircate the area by I,-he user

agencj,-' at the projc-ct cost‘ and will he rnarl<ed. with f0rwm'd and back hearings.

__ _ __.__._.___.-~--v ----~— —— v 1
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The user ag',eiii:_‘,' shall raise, fence and maintaiii a safety zone ai-dun-.l the :1-iii-.in_-.-;
_1i-ea iintl \\’lll also raise and maintain the plantation over ..ll". area ~Z)l".'_‘ .1i\i.l fi.\li
rimes in extizrit oi the safety zone at the projecic cost. ~
All i'ieccssai')' measures should be taken by the user ape-ncv to Dl'('~ti:i1E the
en\'ir0iii'm-mt. ' ' l

The u“‘*" a>3'3‘"3Ii' ~“'l"-"'-lid‘ iii‘-.plen.'i<znt the rcclainaition \\~'Ol‘l-25 as per the l't!i;'lZil".lZl|.'i()Z'l
.7 -. ‘ ._' , ' 1 . . -plan. .\ii.'nit<_i ‘ll"l_~._-; ol the re:lainati0n works should be clone c;\nti.1u0u.<l§" Li} ‘It-0

Staff 1:“""=‘*‘l- D'“‘i~‘0r'tTr.ent. The user ilS2fiC‘,-' sliall suhini: '.)'l'UE:T':'—'!~7S "upiii-i of
r-5Cl'¢iJ'ri-Iition i-:o1"I\'s to the State l:orest lllepartnient and Re-gioimil O ‘fiizc. Bl'ii)'LI\Ell
TTCQE -=_l‘iEill b--.' felled only when it bei:o1'nes necessary and llat too uzider strict
S‘i;'PG‘l".'lJ~'-l()fi of S:tate'Fore.=t Department, and at the cost of the project.
I\.' 0 lElJ~.)1llT ’C-3lTL}'.'S shall be established on the forest land.
Sufticiernt E-irewood shall be provided "av the user agenclg-" to the l.ilnourers- at. c:l'.@
project cost after purchase from the S-tale Fort;-st lDi:p.ii'lniirnt.-'3?'<>i'~f==l
De\'el-spine.-at Corporal-ion
The user a"'enc\= shall ensure that the:-is should he no tlarnaee to the six ail.-ilslela _ ._.
wildl-it'e.
The forest lzu"i~:l shall not be use-c". for arr-,' purpose other lh.=.:i that specified in ":l"e
propixisal.
The fc-re-at larici thus: diverted shall be rion-transferable. \'\"ht=:ni':\'er the forest land
is not requ;'.red, it shall ‘be Sl1I.'1'G‘fidE‘l'(2'Ill to the State Forest l'.)epai'tniei"it ui"<50i'
iiitlniciliits-n to this I\-linistry.

Yours l.=ii';l~.l'ti.'.lj,'.

I (Parilcaj As"-tlfiziitiii)
Assistant ln.~i1ni_~cl:ni' General tif Firri;-.s:.~'

Copy to :

Tl'i.E'PL'll'iCiPEll Chief Consewator of Forests, Government oi’ lvlal'.ai"a.s:l'il:i-a, i\.'agp; r
The Nodal Officer, O/ 0 the l°CC'F, lVI8l1il1'ElSl1i’.t‘E., Nagpur. '
The Chief CO1'1£iE1l'\'BiCi1‘ of Forests, Regional. Office, Bhopal.
User Agency/Shri M.K. Shukla, CGM, Conll India Limited, Core-'1, -4"‘ Floor, féiccipe
Miner, Vil-zas Marg, Laxmi J.\lagzir, Delhi.
RC) (I-IQ)/’l\/lc-nittbring Coll, lvl0ElF~, New Delhi.
Guarcl File.

ti’\>L§//94 P 60

( -an aj/\s;lhzi'ri.'1)U g Assistant lnspectti ' General of F<'>rc:st.~;
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M"“$")' Ol Envirmmtettt tntcl Forests

. \\\ .__- . ;, ,_-l \ ‘ V _ t’ttryu\'ttrttn Bttttwttm

l.._

'\t||'t 1)
t)t l‘t lll t ltztntlmpttr tlistrict 01' M:tl~. tr;.shtrn.

7 O ~~.-it/t t tltt hw ttrtl to t‘lu| t i ‘ "‘ '

Z}

9/
~

'- Jfltvl‘

»’/ --'-‘/" 47 ' ' i COO Complex. Lodhi Ro:t<t_
I ‘ / -' §._t'".-- New Delhi - H0003,

l 1' ' Dntccl . 17"“ April. 2004./§
\..\IQ \

f\ _,~ \

llw ~"!.'C|L'l;|t)' tt-‘nit-.~t.~t. '
‘lU‘-UtltlIlt.'lIl t>t't\t:t|"|:tms|itm -
'\lttttt|‘t:tt

l'\HUt':€I_t'll|:Il‘S0.77 |1(t 0|‘ forest latitttot‘ Dutg,r.pur Open Cttst Coal Mining Project

: tic ‘U ' 0 \./our It-ttcr No. l-'LD-.>60.:i(.t(--lt')/F-IO. dtttctl 28"’
_‘l1t>= tut lltu sttb_iuct muntioncct ;tt1_0\-'c scehittg |)l'l(ll' ;tp|\t'0\':tl u|' the (Tunt|':t|

\L_§' wt VI Itlli\.‘l!l tttttlt.'t' .5’.-t.'tiun 2 0t'Forest (_Cc'=n=ervttti0n) Act. l9SU ttncl stty that the pt'0pusal
R ,§\0 !it?- l~~.~n L‘.\l(lll1tllL!Ll by the Forest Aclxtsury Committct: cottstitutctl by the Central

/ H _ I _, -_ ' -_ _ . . 'f"Jtl\ t...1nutt t.ntlu Mcttun 3 nl the :tlores:tt1!.~\t:t. _
\ I' .|it_-| \‘ilttJlt|| u,x;|n|ttttttit>|t ul‘ the .>t'\>|:us;tl ul' thu Stzttu L|u\u|'t|tttu||t ttttttl uu tltu

f

. t1at:~|-> it tht; ructmtmcnclutions 0l' the tfonrmittcc muntionccl etbuvc. the Cc-ntrttl

tr)

turu 4'-at-s in pt'int.ipe 'u' diversion ul 80.77 lttl 0| thrust lttntl For

"t '1. "ic '1‘, .t m"ns ttm su es‘. t »t'tiltitncnt ol tlm lol|o\v'|tt_ cut dttio ts:

',‘ .tti\gt|t|ttt.‘lIl l it)’ {l'_l - " I 1- ' ' '
\_\,\ ’ l)t|l'1..',lt)-t_ll' Upwll ('t|st Cutti Mininu Pro'ect (OCP) in l’ttvour o'F—W€>It'tt Cont Fields Lttl itt
/ 54 J‘ I

h..:'It.,>t|t lt"t tttl ’l'| t I ' bi __ t ' ‘ ‘ ' t __' ‘. . t -

‘|'ht- User Agency shall trun'.:t'cr the cust ol‘C‘0nt|>uttstttory /\l'l'0|'u.s'ttttitm
t>\t.'t‘ tlcg,t't'ttlctl tiarcst hind, =lotl‘.t= in extent 0|‘ the l'ot'u.st hind tlivcrtctl
utttlur this ]t|'t'ip0sttl (i.e. '_'_ .\' L‘! == l6'2.00 htt.) l\) the Sttttt‘: l"t>|‘u.\'t
l')c|1;||‘ttt|t.-tit u ’

i'ht- t/sur /»\_~,tt-ttcy shttll tt'ztn-.l-'.r tlr: cat:-t 0|'|'t~nmv:tl t>|' |.l)4-l trues li't'mt thc
tlt\ut'tctl |it|u:.t lztutl tu thu Static I"-trust ttupurtntcnt.

't'||t l_l:<t-_'|' .-\'_.tt'.‘llL‘_‘,-' shttll r tt=~.- r-ml tt.ttittttti|t at still.-ty mite (ittultttliny,
ti;-hcihg_ I-L-5-.-_-tit,-t':tti0tt ut<:.). tilting 7.5 tntrs strip 0t'thu l'0|'_cst lttncl ttll along
tltu t)ltlU!' l)t)ttItLlttt'_Y ot'the mihing least: etrczt an the pt'0jcct-cost.

'|'ht- 't.lst:r .-\~_'uncy shztll, in ttqltlition to the C()lt1|)C‘llSZllOl'_Y /\tTut'estttti0n,
tr;th>"|"ut"'tltu t'us|t.0l' plztntzttt-.11: on 3.‘)-'t ha 01' dc_t__',t'atlutl lbrcst lztncl (other
tllilll tlutt tttuntitictl lbr rnisint; CA), whiclt is l.5 titnt-s thu ztrctt litllitty HS
tl-.t- ~..t|}:tv '/.|.mv_ tu the Sttttt: l'~ -n;-.~" .’)t:pnntnc|tt.

'|'h< Static ("iu\'ui"ntnt:|tt shtt.|. ;lt:trgc tltc Nut l’|'u::uttl-\":tlt|t- 0|" thv litrt-st
uruat ilivurtctl under this propusztl limn the User Agency HS per the Orclurs
ul' thc l-lc»n'bl=: Stturctm: Cour: 0t" lnditt clzttcd 30.10.2002 and 0l.U8.2U0.l.
5,, |W.\ N0, 506 in \-VP (C) N<1.'Z!O2/I995 and HS pct" thu _utti(|t2llltUS tssttctli-by

. . . _ _ t ’_: - - . I '7" .-tht.< lvttmstrv vttlc lcttcts Nt- 5- !/I708 l( (Pt. ll) tlttlkfil l5‘>-ll‘)--ll‘)-1,‘-{*\,v!'t|
'12 tt\)_2t)()3 in this t'c:t_tt\t'tl. Y <’-'7‘

(‘nttt..|'tt_tt_{i:. 1.

.1-

~ ’<I."‘"'t

rwtt-t.\i t:—‘<~~;~-~ ' 1» ll

.. , l._’, I/~\\ _ ,

183



-_..__

l

>
1‘!

..21..

___,t./‘ W .
_ \

\-

i
. 3 .

. -- hc project sltztll he‘ _ . \ W _ It‘ Y []H(lLl I t
All the fittttls rcccwcd ll'O'H th. U5“ :\%L<‘t:iinn Ftttttl t\|<'l""L—'°'“C"' ti‘
tr;tn_<l'crrcd tn the C0mpt|;.‘_nt0t}' .-\ll|0tl¢_-ML (_|\M[>.\ is created. such

. ‘ - ' 1 I ‘- - ' ' .
m"“'“"-'='~ "\5§°"°>’ (C"\MPH' ml 1-$lIl.~i\tCd []cpn.<its in the nzttttc ol the
i i hp mm O ~ l - ' tlisctl l3.'tnk as per thelt|:tt'l< <h~lt h- kept lll I. . t. yt , _ ‘ ‘ ,l\lH|Un]

t-uttcctlwtl UFO “Y lll" NO‘ “_’ Omcfr 'n,?:1|‘\1,11¢‘|1t and Forests dated 23-03-
uttttlulincs issttcd by the M.tt'.str.\' of Em "L
Etttmt ' ~

ttitlliltttcnt olthc. l\ ‘ ll Ul. h, Sm“; Gmtittttttt _
i on hum‘ L ' ‘ts htrtl 'tp]Jl't)\/ill -uittlct"tttt-t tcccipl otfutnplittitct. rcp _ _ _ ‘

' -onsttlcrctl lot | . t __
" ' ~ - ‘hill not he' :1! ..t|l be Lmcpmpos 0| lotuct lttttd s t-“=lt=' ~u.\ ttt-.utmn».-tl tthuttz. Q!) -|' Sl. 1. A

t 19 rnn c - _ _
N“ IC wctnmcnt in l|l|Sk _

wt ttill tht t'nrmnl ortlcr offitml apprt-ft/.tl is tssucz _ ____'
t_:_11ll gt

I \’nu|‘s |'rtit|tl'ttll_t-_

up-. t ~

‘\""- ' T t'th* l-" '* ('0tist*.r\"tti0t1 ‘- ‘-- .A11: H U ‘L UlL5l( 1 ) . . ]1)Y(|1c 

{{\'ttttt|t'c|t l\'tt|tt;||‘)
.-\ csislttttl lttspcctm" Ciuncrnl 0l'l*nt'csts

'C' ctv1tot'c|t‘l-'0t"csts Government ol't\'lztlmrnslttrn. Nagpur.l l'ht.' l’rtnut|tt|l Chic! 0115 -' ~ .
5 \/lzltu |\'~'t!:tt <;i't'tuct. O/0 |ltc~l-‘CZCF: Ctovcrmncnt ol'.'\tlnlmt".tslttrtt, Nngpttr.

i lhc tihu-rt‘C"onscr\~'ntot'ol’l*orcsts't(Iet1tral), Rcgionttl Ollicu. Bltopttl.
1' 1"“ (“"‘°"-‘I l”l"[l"Ll@I'. Western Chit? Ftclcl l.t<l. C'lmtt<l:trpur_ l\’lil|lEll'll$l1ll'il.
‘ M7 ll VJ). New l>clhi

(lllillti tilt-

lStttt t t")_ /\_~:sist:mt l|ts|:u<:|nr General ml‘ Forests

//_ TRUE COPY //
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COUNSEL FOR REQPONDENT N0.5
(NACHIKET G. MOHARIR)
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ANNEXURE NO. =- “R5-B"

./
. l .|_-\/' 1 r. H,./

1/0j\

y D Oliicc of the Aron General Mttnttgcrwas-ream COALFIELDS LtMiTE (j|“|||r]n|plll‘ Amt.
:1, '-1:515-I,-,,.--gr‘ '* °°"- °' "'1'" lmrvms Po & Dlsfl. Cltnnclt-upu.t' (1‘v[.$§) i

(MR""°°m9\"Yi -

at mi We,-_25q-{i.r5¢. wt “' Z T r<t£¢.i=ms=¢¢;»aT5;at;1tééjfii.-;.1.&a*6si"""'

' t ‘\)\ /}.\

Ref.No. WCL/CHNAGMIPLGIREVI ]5'7— A Date 31-1-2°13
3 I .0 L _

To,
The Dy Conservator of Forest,
Chandrapur Division,
Ciggngrapur

E-ul:i.:- Renewal of forestry ciert,mr_1_t;e :
Proposal for diversion of 80.77 Ha. forest lanrt for opencaat mining
oi’ Durgapur Opencast Project of Nils. Western Coalfields Limited,

' Chandrapur Area '

Dear Sir,

Proposal tor 80.77 Ha. oi iorest land has been approved by Govt of India vide
MOEF New Delhi order no. F.No. B-123-2003-FC did. 6.11.2005 tor arperllod oi 8 years‘
ii.8.B.11.ZQQ5iO 7.11.2013). .

We are enclosing herewith the proposal for Renewal of lease of above forest land‘. H .li't 'tEpt'BSUflb€':dFOl'I1't'B' duty fllied along with the relevant documents |n7Ei (Eight) sets?
in respect of Durgapur Opencast Proiect of Mls W '. estern Coalfields Limited,
Chandrapur Area, Tahoil 8. Distt. Chandrapur

You are therefore, requested to forward the enclosed proposal tor onward
submission to MOEF, New Delhi tor getting necessaryapprovai from Central Govt. under
Forest (Conservation) Act, 1960. '

Thanking you.
urs faithful if:

Enci.: as ubove Y ."
\ /v ...V

gr AREA GENERAL ltr mean
9_e_t>_v_12_;; . i 1'/CHANDRAPUR AREA
1. The Adol. PCCF I Nodal Officer, Forest Deptt Van Bhawan, Nagpur
2. The Chief Conservator oi Forest, North Circle‘. Nagpur road, Chandrapur.
3. The G.M. lL&R), WCL, Nagpur.
4. T718 S/KM, DQC SA

w°\V i
t’\ \..\.-.

... i"qt ~ J ' ~f\ i

W '37‘ -5.1. '_.- u -:\_ 1 ‘ \
t: -tv\\_\\_._m .{.a..;rr.t.
.~tr;t=} ‘

i\

f
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‘V fl?! , fiaqg-a'?rl?n=r:a1, z5—.;,;1~;g eh-3 amrlwz.
" wzirrrr {la ale, flag? - 32:21:00 (mm)

l §YEFfi ifi. "0L9‘ll9Q-.QL90‘d¥L FEW-I Fl. OL9'°ll9Q-¥l:LllQ1> E-mail :- <llnchandrapur@gmail.r:om

A _’i?I\T1I:~ Renewal ol lorestry clearance.
4 Fh.:>po:.=:l for diversion of_l30.77

I-la. forest land for opencasl
mining of ‘Durgapur Opencast

' Project of "M/s. Western Coal
fields Llmllecl. Chandrapui Area

amim :~ c»=a-s/=.=m%/vr»'l1=l/ ‘R;-"l Q1
iizrg. fiaivs ,=¢a12~H3

nfir.
_ I gmwmfiw. T I

§'?lT1Y‘§'fi_W, _ ._ 1'3;/".'!,7.,~

14';-1f:-V am?! wmlwdlw‘ rm wriis WCUOHA/AGM/PLG/REV/61 51, l’e=fi1s 01/02/2010.

l_ ' ' awrfiavr ¥i'<':'fi‘¢l‘ Wwfi 80.77 ‘$32? Q3131 Renewal Proposal FIE? fifiifl b"rfiT.

’. _1_. Eprrp l'B" ‘TF3 fi?rR1T Renewal (l;?|'<T~l?fi) afinrl Enifiizs ‘HEW - .
l 2. wlmnnw w‘1@1r'ra mm 1:50.000 an wrvrwv new mfifl ‘aw Latitude a

/ Longitude ‘¢r=zlF<’1f-‘1?-"1 =nT;5‘l. - _A3 _ _

%§{b_ 3. ITETlUl?'fi?-T arré?u1»=iwa1mul Hvlffirlfi uwqmefia Em anfflr Form ‘B’ ml l?-.*'<i|2-"r 51-1:
-if? ~’

' ~4. umqmzfta 00.77 aw elE1'rfi1r%‘r’fi1?-\=11ri 8F: enfin rmwh nrmrzml iv: Ill?-117-mi7{R"J')‘Z'q'9§l""T:l'fL!?fl
Form 'B‘1'1'rb Ifllifi.

- " HilHq1’i1?l1i%fi1wwrnwwlwar1au?fimmwlFmre=1wvm1fi.

3-WWWV/
\=>‘“ ea . _- .-_ I 0 ) FM?) Ur _ ucgg a=rFa'm'rr. Mg?

or 7 ' . _ _. 1|
~ V, S ;_w|\n] D 1‘ <-;i‘...'..I._’________,

.~\-.;":1;$

I~/541"?-1?6‘TF'u;$»$"“f§?"i5‘L”‘1‘§‘T'§'€.i§‘:5g'l1E;'§'F7:I¢§* “amt >‘\¥Z~TT'~ YTWTI ;<.~ ,|- ‘

 _ /81, Ci._,.‘__(>_C,i:~L4F|C,L. { t
E;\SurvIy\-50.77 Nance - . 1 . I. ‘ K/’§.Z\¢r fl/\m»\»\=*~;$@¥ (SW9 .-l.'.*=

E "5 .“*,.."" .* ;‘*~'-' .-. '54 '.-. - - 7"’ - ..'- -, "‘..~ K » -~ T '-¢-1'1-'1'" v .»-'~'.=<-__ ~_;g~ ..A,~_, ,. ~_-. -.11’ ,,'-,’__: -€. ,3 ,-__‘_ H‘ _|_ l->__ - ‘ . .,_ ah ,‘l_‘.-~ ~ . . : : -

\‘. ,
/
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OFFICE OF THE DIVISIONAL FOREST OFFICER, -
CHANDRAPUR DIVISION, CHANDRAPUR.

Rambaghp Forest Colony, Mul Road, Chandrapur - 442401 (M.S.)
Olfice Tel. No. 07172-270448 Fax No. 07172-270448 E-mall : dl'ochandrapur@gmal|.com

»-.__,___

Sub.:- Forest Land Chandrapur

Renewal of forestrv clearance
Proposal for renewal of 80.77 Ha. Forest land

Open Cast Mining of Durgapur Opencnst Mine
01' M15. Westem Coalfields Limited, Chandrapur

Area.

N0.:- Desk-S.I'Sur\'ey/lund/ I3] 6
Chandrapur, /d/ L3

Tu,

The Cl1ieFConservator of Forests,

Chandrapur Circle,

Chandrapur. »._.,_--

. 7?
_1m i _ Ref.:- Western Coal Field Limited Chandmpur Area letter No. 957, dtd. 19/05/2013.

..F_"'¢,\,-,.
T»

.1‘J

The proposal for renewal of 80.77 l-la. Forest land (Reserve Forest 80.77 he.) under F.C. Act l980

required for Durgapur Opencast Mine, Chandrapur Area, Tah. Chandrapur, Dist. Chzmdmpur as received vide

their letter under reference has been scmtinizcd in this office and the proposal in 5 copies and Mining Plan in 5

copies is forwarded to your olT|ce For further necessary action. -

Encl.:- l. Proposal in 5 copies. '

Divisio cer,

_§ 0 ( §§ f) Chandrapur ForesrDi\-isiou,
‘ Chandmpu:\ /

_ J .
Copy submitted to Genem er, Clmndmpur Area, \\'eSlcm Coalfield l_td., Chandrapur for

2. Mining Plan 5 copies.

information.

t1
ll

J

l
»

H
 l .. .

wesreaw. COALFIELDS LIMITED
\ OFFlCE or THE AREA GENERAL i‘\'iA|“\lr'\GER
5 .. Cl-lAl\lDRAPURAREA 1 PO a. DISTT. CHANDRAPUR

F5 ._1. |—\ N7 C3 ..\ O3' ~\'-|— ,

REF.l‘~lO.WCl_iCHAiAG?»’llF=l.G/RE‘v‘/ D“ l ’= -
"--- - to -22l,-l)___

The €=t.l;- /-'.r»;-;l t\fizl:|z=_¢;e1'. DOC ‘SF................ ..f0r lrnerrnatlen. /\\\r7 .®~ -N
// TRUE QQPY // STAFF OF1-'iCEF—I(r

CHA.'-ED-P..Q:7U?. ARE-A
, Q@>l,§f@A»-

\ 0
COUNSEL ron RESPONDENT N0.5
(NACHIKET G. MOHARIR)
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ANNEXURE NO. =- “R5-C" 47 tgt

Seeking recom "

l‘l=i<i.‘\ '4Ull|\'. L" .FI-HUI! -'.‘-“LIICLH P1<'TtJITI Fiueewl Ilurnhtn: i.\.1Ji.i>iii-it~t(ei=~r[:e:i:s)nzt~t

‘=‘=" '-'1'-"‘~‘-'-"ll-“-"» ilnglo\\!ln::n‘!|\-ln'tbu1SVV[II'1ihLlIkl-2-1

Common Apptlccition Form
.»=tuiat~t t)>:l.'.tils

‘t. til-atett» iii Ptrt_~t::i

l.l 'l.ttit= ul u"~.- |‘lUl1L".

i.'2. -wit-ut t-iupuwul rot

L2. \'t’iI:l|‘e| u-ouosul vxyuit-ituii is |\|\|\Jt ui-.ct1i7 (ii) (0)?

L4. Finjrztti 1.‘: {Single \'-'lflf1J‘.'.' |*l\|l’fli‘J"1t':|

L5. D*lEl1'|pY-Gi\ cl Fin|a-int

2 at-tutti. ul '.-'t- uutttpettt-,-/Digurttzuztutt/uwi Age-ttey tnukliig uppllcuilott

2.t. ingot :'tlOlin: ni I|‘H Compnnvifiignnlinltrtnitliiw Aguncy

2.1. l~.¢.n‘-it ol the ‘.'.r.n'tpriny/ t‘.\i§|tir.l;a:lr.n/tun" ngnnr.','

t~t_~gt:ir.~it-:1 ciriciie'.:

'23:. Acute»

2.-i. vtit=<_;.~ _ll<|-.'.'i‘. t‘ city
2.5. ‘Jkulu

2.5. Uall I.'i

2.7. Fin Conn

Z.l'l. Ittliilitttllhi

2.9. F'l'I1.’|ilfll’i\1t'FI\$

2.l0 .UllU|illE r-i.ii'l.'ui

2.|l. I-iUU||r|IU!|\UrI

J. Tit-‘-'t‘1llnl't\itwis:1i'.rv1<1-ting (‘|Dflllf_(:l|l1"t

3| ltttirttr

3.2. I-v:l;~tct'.t\:n

c.'l."N<il-1t"tllOIl\IH fllllllflhii

3.3. A(Nl\-1'1

3.-I. t.'illuq\t: ,l'|'.r.'.'i= I Clly

3.5. Slot-2

3.6 fitc1'lct

3.7. V\nlII'JIl'.‘

3.5 E-rrclt 21Z‘lIll'.'LE

3.9. .U|lU|ll|r huiituvi

Ii tn. ~_i;m in n.tnt:u-r

Ptoittci Locuiiutt

4. LvL"-|ii\'l|‘Uili‘|r|'l'1Ii\f1'i\U| Activity

-1.1. llplnnn Mutt

-1.2. \'t/|lHl’f‘tfi| the |iii:pit:l_Iut:tl~l:y tnttng tit mu iitutiaItlT iir.r:i'ing tiitmnnttnnnl bzimarii

‘:t. ‘:;|tu|.'» ul ti-i~‘t t=|t:|=r;t

Lo-:r.'ttl:t-t [:r:t:i||-:

i-.-t.-unit-t-t Nu stttit-fut utatttci sub lJ|~ll|ir.‘l
t'-'~1|‘-*~, :.tt'.ttt‘.t‘<.~,!1i|'l2»_ (_.HII’|i1I('lfI\4I - .'I|'::ii:liri|tti

' T '0ii‘tti.‘t=:~..'tI|‘F.-t', \_.i\I‘|"i(iI(I|'\l:| :Tl‘.rin!l'rii:ti'

Rumoiks

‘tit--~| titi-t: .\ iii |tii:_| t-t :‘t.tt~.-»it' :r l"ti1|IITtI|J1I\|\Hiil ‘in. :'.-tPlt,1-.H'Jh, h!1F~1_ l~.ii‘Jl l.'| RR§MI\'$l fniutit Cnriipziilirmitei ul Ctt:mr:mpt.r rOl'Fll>ilR£17\\3fl Ii D\'isicii _

UUll'JAl'J.(O|':NCtl‘J| l'ttUJtUl

Lxp:in':.on ;

l\U '

sw/i?;'?i10l9c74
The prc|eet l: located In Chonflrcpur Clbtriet oi Mshurechlro State whl:h color: coal to tho
t‘.l'trm:irnpiii:1ti;mr Ttuirmnl =nwi=ir Slur-mi ‘tNi'tl itn Claqrnr‘-on til lltl 7TIlnl'nmst lnnrilnr Cflfliiv||l1|hf_‘l ‘
Purpose. rot-ast Ctc-oiunce ol:'.<.i.ned lei E03"! Ha retest Lend duilng 2605-2013 end renewal oi t-‘.2
Ft'O|'}f)Rl1l|$il'l p':)cuss. This DB5’? I Iri Izirnicz |C|l'\(i is port nl iiisitowia Fcmsl Cnmpqrtrnanlx -100 & /lfll
ltilltrg iii lhti Wild Ila Cttrridrir lncrilarl l'i iintith or Tiznnlm Antilinil Tlgm Rnsoiivu tznnnucling I0
uhetptolzi witctlile '..*'CfiC\‘.lC\I'{ to it-tdrcvctd itgot Project in Chnaztlsgorh Store

l

Cmtlrrll rt=i. (Hg N1 I./tl. t'tI\l, me, cii,rtr.ti)
\t'tI|’l$iHl'l'\ Ccrilt‘|alrl.: I t:l

l
lt

-'¢Iu'-I C\.‘tilt.IU|MIIl\\J'5\7|Cl1UllL||U|IUlAi\.‘C '~:i§Un\1lG‘,-)..'l l'U $97->\lFllJ1lI Cl |\_'|'lUl(-IPJI Aim‘: 'v'\‘::'i\:-iul t
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fifiig '=§'R¢l‘$lFi1'f§lv3¥l ltaalillaii /Western Coalfields Limited
/7'\ fin‘-‘t$r$q=ii (A Minirarna Company) .v - » ~ - - iio 6_- anaraiawr lama: £r aiqw"-"it =fi=i?-it (A Subsidiary of Coul mam Limllcd)

0"“ CIN-UIUIODMHl975G0l0lii626 I

31$ &#‘=fi'c[ \;{EfU$ $1‘ 3¥R:fi';Tq' Offlco of Area General Manager
, Durgapur Sub Area

§3 ‘lo? 3‘l'ET?l', ?-lit]; Bi? Chandrapur Area
. t Add 1 U J ar Post

5'i?i?1T. IIEFE - 442404 om: ¢»...I.'Z?apB§'i§§. PiN:442403
Email: sam.doc-cha.wcl@coa|lndia.ln Phone: 07172-265270

iil‘(>l = H‘=i=ifiIv&T@&’tI3'2i\;r/ l"iil A937 fiiiiw: lit, 5] r,2<y;_LL

\Ii?iT
iannvnuaarznfiasrfr
<iH‘1'<'a=ri%1rwr
W

firm: §¢i‘i‘Tj 3~i’i=iF-i$iR' Ins? - Wildlife Clearance. for Renewal of Forest Clearance of 80.77 Ha Forest
l-and f°F Durgapur Opencast Project Mine in favour of M/s. Western Coalfields Limited in
District Chandrapur, Maharashtra — Application for Wildlife Clearance

?lZ'§§‘: Letter from Principal Chief Conservator of Forests, Maharashtra State vide Desk-23(2)/WL/
Survey/Pr.Kr.292/5236/2023-24, dated 14"‘ February 2024

FETTZYT.
With reference to the above subject & abovereferred letter, the Principal Chief Conservator of

Forests, Maharashtra State directed to apply for Wildlife Clearance for renewal of Forest Clearance of
80.77 Ha Forest Clearance Proposal. WCL Chandrapur Area (User Agency) has submitted an online '
application on 27.02.2024 through Parivesh 2.0 portal.

The details are as below:
Proposal number: 463196 Date: 27.02.2024

We are herewith submitting 6 sets of Hard Copy of the same proposal along with relevant
documents for and onward submission at your end. A

it is therefore requested kindly to do the needful towards submission of online Part ill in
parivesh portal at your end for wildlife clearance under Wildlife Protection Act 1972.

Thanking you.

mow,

u Pro ectProponentl M
W15 Durgapur Sub Ar e .

@ 
l .wura=j_mraH¥iIam,a?rsraa.HERT°Enar,f$rfian1?l=n.HWi={I-440001
2.&r=rnwurvr=gv@1ran¥iIa1¥a*iE?=IariiIari‘r,aaaiaa,nar<rw;imr,i?ii%arnraaq.a1T|n3-440001
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_ 5- srntfrcr Hamlet arson-r
File No. Wll/AE&CB/BHIWLIMinningI2019-0 L Wildlife Institute of India

_ Dehradun, the May 16, 2024

To
The Area General Manager
Chandrapur Area, WCL
Planning Department
PO: Babupeth
Dist.: Chandrapur, MS
442 403
E-mail: gmwclcha@gmali.com , agmchandrapur.wcl@coalindia.in

Sub. Durgapur Opencast Mine - Clarification regarding conducting a fresh V\f|ldlife
impact Assessment Study for Renewal of 80.77 Ha Forest Land for opencast
mining of Durgapur Opencast Project, M/s. Western Coalfields Limited,
Chandrapur Area — reg.

Ref. 1. Your letter (WCL/CHA/AGM/PLG/REVl9780) dated 19"‘ March 2024.
2. Wll letter No. Wll/AE&CB/BH/\NL/Mining/2019-01 dated 22"“ April 2024.

With reference to aforementioned communication (Sr. No. 1) seeking clarification if a
fresh wildlife impact assessment study is required for renewal of forest clearance of
opencast mining in different areas in the Chandrapur mining area, it is stated that a
research project "Understandlng the impacts of mining areas of Western Coalfields
Limited (WCL) and Chandrapur Thermal Power Plant, Chandrapur” is already being
carried out by Wll, Dehradun, as mandated by the 324"‘ Report of the Parliamentary
Standing Committee on Science & Technology, Environment & Forest on "Status of
forests in lndia". The aim of the study is to assess the impacts of all mines (opencast
and underground) in the Chandrapur district and provide a detailed assessment of the
impacts of mines and an integrated wildlife mitigation and management plan for the
WCL mining areas in the district. it is, therefore, submitted that a fresh wildlife impact
study would not be required for the renewal of the forest clearance of 80.77 ha of
Durgapur Opencast Mine, WCL Chandrapur area.

A joint committee under the Chairmanship of the Principal Chief Conservator of
Forests/Chief Vifildiife Warden, Govt. of Maharashtra has already given a mitigation
plan for maintenance of the existing wildlife corridor for the 121.58 ha Durgapur
Extension Deep OC Project which encircles the 80.77 ha renewal area \f|_de Letter
No. 23(2)/WGN/PlNo. 53/1061/2022-23; Dated: 12.07.2022.

we no 1a,IF¢11=ii.€B?T<fi — 24a 001, cenrervs. and
Post Box No.18,Chandrabanl,Dahradun -248 001, Uttarakhand, INDIA

§.ifl.Q.ir°l.t'w. :+s1—1as-2s40114, 2040115, 2045100 dint : 0135-2640111
EPABX ; +01-135-2640114, 2s4011s, 2040100 Fax: 0135-2640111

'§—"lFl /E-mail : wil@wll.gov.ln via/Website: www.wll gov in
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_ Wildlife Institute of India
Further, regarding communication Sr. No. 2 seeking no-cost extension of the project,
it is again requested to kindly release the third instalment of Rs. 33.0975 Lakhs (Each
by WCL and MAHAGENCO) to finalise and submit the final deliverables of the project
which is an integrated management plan.

Thanking you.

\1t°€»~==s;l»~
(§}as

Director

Copy to:

1. The Principal Chief Conservator of Forests (Wildlife), Chief Wildlife Warden
Maharashtra State, Nagpur, Van Bhawan, Ramgiri Road, Civil Lines, NAGPUR-
44O 001 (Maharashtra), E-mail: pccfwlnqg@mahaforest.oov.in

2. General Manager (Environment), Western Coalfields Ltd., Civil Line, Sadar
Nagpur, 440001, Maharashtra , E-mail: gmenvironment@westerncoal.qov.in
with a request to release the third installment of the Project (30 % Rs. 33.0975
Laks)

3. Chief Engineer, Chandrapur Super Thermal Power Station, Chandrapur - 442
404. E-mail: ceqenchandrapur@mahaqenco.in with a request to release the
third installment of the Project (30 % Rs. 33.0975 Laks).

4. The Chief Conservator of Forest (Territorial) Chandrapur. E-mail:
ccf'chandrapur@gmail.com

5. The Conservator of Forests & Field Director Tadoba-Andhari Tiger Reserve. E-
mail: ccffdtadoba@mahaforest.gov.in

W3?-‘t W0 18. Wit-fl. iivrqil — 2-as 001, Emvrervs. WW
V Post Box No.18, Cl1andrabanl,Dohradun - 248 O01, Urtarakhand, INDIA

_ //-I-RUE (COPY ll 3'.l1t.§'.§i.K'~fit. :+91-1as—2s4o114, 2640115, 2646100 We : o1as~2s4n111
. . _ EPABX:+91-135-2640114,2640115,2646100Fax:0135-2640117

_ §—*lFt/ E-mall = wll@wll.gov.ln '3?!/website: www.wll.gov.ln

COUNS OR RESPONDENT NO.5

(NACHIKET G. MOHARIR)
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(To be attncltcd to partl)

Opinion of the Chief Wildlife \Varden, Maharashtra State

[“I’roposnl"l'or renewal offorcst clearance of 80.77 lm. Forest land for Durgapur
Opcncast]?roject in favour ofM/s Western Coalfields Limited in District

Chandrapur (Tr1d0baAnrl'Imri Tiger Re,rervc- Krmliurgarm Wildlife Summary-
Tipeslmtrrr Wildlife Sanctuary - Tiger Corridor )”]

i) .Briel"history of"the Protected Area :-

The proposed forcst land is outside of Protected Area. lt falls in Reserve Forest
CompartmcntNo. >400 & 401 of Chandrapur Forest Division. The proposcd 80.77 Ha land
forest Falls in Tiger Corridor as per Volume ill —Adjoining Arca Plan ot’Tigcr Conservation
Plan(Plan period 20'l 6-I7 to 2025-26).

ii) Current status ot'wildlit'c:-

The proposed 80.77 I-la was already divcrtcd by MoEF order vide F.no.8-l23/2003-
.FC,clatcd 08.11.-2005 for the period ot'8 years. Specified Forest Land was mincd out during
the above forest clearance period. The area is currently left us Water Body and hcnchcs ot’
coal mine. The diverted l2l.58 Ha Forest Land is located bctwccn the corridor area & the
mining area The stnrdttnding area is :1 tiger & other wildlife habitat. Specific Wildlife Study
has hccnconductcd by Wildlife‘ lnstitutc of’lndia, Dehradun on the recommendation ot‘Joint
Secretary, Revenue & Forest Department, Maharashtra Government vide lcttcr No.
FLD/6'13/CR-25/F-10, dated 05.08.2013. Wildlife lnstitutc of India (Wll) have submitted its
report vide letter No. Will AE&CB/Bl-l/ Durgapur/O l/ 20 I4, dated 25.06.20l4.

In this report, Wll mentioned that "The proposed Forest diversion arca is at the
western side oi‘ the Tadoba‘ Southern Corridor, Tadoba Andhari Tiger Reserve (T/\TR) is
connected to Chapritln WLS in Maharashtra and lndravati Tiger Rcscrvc in Chhnttisgarh by

TATR's southcm corridor. The proposed forest area for diversion is adjacent to existing
Durgapur Open Cast Minc. This diversion may not have much ctTcct on movement of
animals through this corridor, but subscqucnt diversion it" any may adversely ztttccl the
animal movement corridor".

The proposed 80.77 l-la is located inside the mining lease ot" nrca and it is already
broken during the carlicr forest clcztranccpcriod. l-lcncc, there will be no impact on tvildlitc
movement using this corridor.

ywijrvrrh I177 h.E:\lF\|'mponl.s\5lIndln; Caumillcv Jldrmcttng pmpouh\Dm-gnpur Dpnntl mine Tile no. 1!l1\‘§'li\[! wvh ID." hI_dDq 4
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iii) Current status of pressures on Pruteetetl Areas:-
--.

The proposed forest land is outside of Protected Area. The area does not come under

any National Park, \Vildlil'e Sanctuary or Eco Sensitive Zone.

iv) Impact of project on wildlife, habitat management and access/use of resource by
various stakeholders :-

As per specified forest land was already and broken during the earlier forest clearance

period and already diverted l2l .58 I-la forest land is located between the corridor, there maybe
no impact ofthis project on wildlife, habitat management and access / use ofresouree by any
stakeholder.

v) Contiguous wildlife areas, which would benefit wildlife if added to National
Parlts/Sanctuary :-

The present diversion is for renewal ofForest Clearance of already working Durgapur

OC coal mine, therel'ore no area can be added.

vi) Other areas in the State, which have been recommended by State Government,
Wildlife Institute of India, BNHS, SACONJISC, IIUCN or other expertlbody for
inclusion in Protected Area Network :-

The areas recommended by Wildlife institute of lndia, BNHS, and other stakeholders
are considered and majority ofthe areas have been notified as Protected Areas from 20l2 to
2024. Followingiis the abstract ofsueh area notified as protected areas during 2012 to 2024.

l \\'ildliFe Sanctuary l8 2376.30
2 Conservation Reserve _ l 874.42

not 45 i 4250.72

Sr. No. l l‘artit:ular Nos. /\ Area (inSq.lun.)

l ~ W
Proposals For notification of following Protected Areas are being examined and some

are under the consideration of State Government.

2 3 4

Gaganbawada Conservation Reserve Kolhapur ‘ 105.47

Ajara- Bhudargad Conservation Reserve Kolhapur 246.63

§'-l'1" Ir?! !D.77 h:.[:\lT\F‘|upnnL\\SIan|.llrI|; Carnmlltu 3rd mwlfng pmmsat\\m|r:Ip\|r Ounutl mlnu Filu nu. 79‘l\§'\l=[I It?-1 80.71 l\1.dea 5

Na me of proposed WLS /Cons. Reserve C District Approx. Area
(sq.kms)
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3 Taharabad Conservation Reserve Nash i k i 122.45
4 Velhe-Mulshi Conservation Reserve ‘ Pune I Raigad 87.41
5 Naneghat Conservation Reserve Pune / Thane 98.78
6 Bhorgirigad Conservation Reserve Pune 37.64
7 Dindori Conservation Reserve Nashik 62.10
8 Surgana Conservation Reserve Nashik 86.28
9 Kareghat Conservation Reserve Nandurbar 97.45
10 Chinehpada Conservation Reserve Nandurbar 93.91
1'1 Alibag Conservation Reserve Raigad 60.03
12 Ghera‘Manikgad Conservation Reserve Raigad 53.25
13 Rajmachi Conservation Reserve Thane/Pune 83.15
14 Lonavala Conservation Reserve ‘Punc / Raigad 121.20
15 Gumtara Conservation Reserve Thane 125.50
1.6 J awhar Conservation Reserve Palghar 118.28
17 Dhamani Conservation Reserve Palghar 49.15
18 Asherigad Conservation Reserve Palghar ' -- 80.95
19 Ekara Conservation Reserve Chandrapur 102.99

Total 1835.62

._; §}cd"*‘“-'~‘t>

¥?§!-73:5‘-‘:7' it':45 ""“'i!1'1.i)'sis°‘°§

Nagpur
Dated :- Z3/07/2024

o\(/
( nht p inpta)

Cl1iel"Wil life Warden &
Principal Chicl'Conser\'ator ol'Forests (W|ldl|l<.)44.; / Maharashtra State

1-d1'.IrhI0.‘I7 |I:.E:\TF\71n|'>nElt\$tIIvt‘lln§Cnmrnlflze Sui rnn:‘lln|; pm|nul\\Durppur Opnau mlnr I11: no. 2fl;'\§'f\1_l Irrh |\c.17 handoa
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PART- IV

(lo be completed by the Chiefwildlife Warden within 1.5 days ofthe receipt ofPart-ll and 111)

[“Pruposa1 for renewal of forest clearance of 80.77 ha. Forest land for Durgapur
Opencast Project in favour of M/s Western Coalfieitls Limited in District"

Chand rapur (Tm/nlm Amllmri Tiger Rc.s'crve- Kunlmrguun Wilrllifc Srmcrumjv-
Tipcs/iwnr Willllife Srmctmrry - Tiger Corridor )”]

Date ofReceipt of Part-ll and 111 by the
Chief Wild Life Warden or the officer
authorized by him in this regard.

29/05/2024

Do you agree with t.he information and
recommendations provided by the
officer-in-cl1arge in Part-111.

Yes

lfnot. pleasenprovide the reasons. Not Applicable

Have you visited the site yourself and

held discussions with the applicant?

No.

a) Do you agree that the present
proposal for permitting use ofNP
/WLS area is the best option or only
option and is viable‘?

Yes

b) Whether proposal subjudiee? 11' yes
give details.

N./-\.

Please provide specific comments
w. r. t. Section 29 of the Wildlife

(Protection) Act 1972.

As the area does not fall within Wildlife Sanctuary or
National Park, there will not be anyimpact in relation
to Sec.29 and See.35(6) of Wildlife (Protection) Act
1972.

Any other information that you would
bring to the notice of the State Board,
National Board or its Committee that
may be relevant and assist in decision
making.

80.77 ha. Proposal isclustercd with ‘121.58 ha.

Proposal of area 121.58 ha. has been given P-inal
Approval by the Central Govemment.

Do you recommend the project? The proposed forest area for diversion 80.77 ha. is
adjacent to 121.58 ha. existing Durgapur opencast

Project.
The wildlife mitigation plan has been approved
diversion of 121.58 ha. Being the clustered project,

W11 irrta 210.77 ha.[:\IT\Prupu>4l:\$|;mlln| Cuvnmltln Jul mu-ting prnposalflmrppur Opnnn mlru I'll: um 292\I't1\[( II?! It1.71 hm 7
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same type mitigation measures are applicable to

this project.
Hence, the proposal of 80.77 ha. is recommended
for consent of Standing Committee of SBWL and
NBWL

9 Conditions, ifany, to be ensured in the
interest of wildlife For allowing use of

the area.

1-

The proposed project is recommended subject to
the following conditions:

.1.

2.

3.

The mitigation measures as suggested by
the Wildlife institute of lndia, Dehradun
shall be implemented by project proponent
with their own cost.
According to Government of lndia letter
dated 27/l0/2023, the project proponent

should inform /use “Call Before u Dig"
(CBul)) Mobile Application
Government of India. prior to undertaking

oi‘

any type of digging/e.\'cavation. Otherwise

the digging/excavation will be turned
unauthori'/.ed. In the State ol‘ Maharashtra
the Director (IT) of Directorate oi"
information Technology is State Nodal For
CBuD
User agency should deposit 2 % ofamount
of project cost failing in Tiger Corridor of
'l‘adoba- Andhari Tiger Reserve -
Kanhargaon \\/ilcllilie Sanctuary- Tipeshwar
Wildlife Sanctuary For conservation and
management activities to 'l'adoba- Andhari
Tiger Reserve Conservation Foundation,

Chandrapur.

Nagpur
Dated 1- .93/07/2024

h“-\

/'%t\<‘-'P:'laC6‘;-\_‘

“'0
Qifierv-=10"

fig‘ Q (Mahce| Gupta)
"Q; c|a¢r\vi|am'@ \Varden &

Principal ChicfConscrvaIor of Forests (Wilcll i le)
" 2;;-win 4'? Maharashtra State
\\°..lw<;q$

y|S1rxrh'lO.77 hil'.'\T|'\PyupouI:\5undln; Culwnltleejld meethl |I|vpoult\Durp|n|r Dpnun min: File nu. Z|2\§'Ii'I¥ Irfirl I077 l\l..dou 8
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COUNSEL FOR RESPONDENT NO.5

(NACHIKET G. MOHARIR)
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féera :awa=avfiefiean1rrQ3e4Te‘ieEélearEeiIiepaa|¥ra1=iaT?<v=ria1aFr.

amt = an-a Yer an $‘&T-Qit?)/El?-iifHF%'/Ftmiv?/KRQO/QQQx-QR, ‘l%=riEa
2a‘.<>¢.2<>w.

Raise. Q
1=riaenIl%=1'iEFtR>.<>¢.?<>R>x 1i=a"rees|&”rt%.@<> e1v1ar,ar.11'@r1i$|°rfi@1T wzeraw

1=iea"m"iQ3
ereTsaareIr§<¥t?1°t¥tFaT.11ea11eilas1T@eIt&r,IiHra=i=-fierviea"

w.geaaaia@a@rweWIa=aaieaearaHimw2mfie‘r?raHrra=aFfiaae'a1v~rr
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Mi-nutes of the 23"“ Meeting of State Board for Wildlife

Date: 12"‘ August, 2024 ' '

The 23"’ meeting of State Board for Wildlife was held on 12"‘ August, 2024 under the

Chairmanship of Shri. Eknath Sambhaji Shinde, Hon’ble Chief Minister, Maharashtra State at
11.00 AM at Varsha Bungalow, Malabar Hill, Mumbai. The list of the members who attended
the meeting is attached herewith as Annexure-I.

At the outset, the Principal Chief Conservator of Forests (Wildlife) and Member
Secretary, State Board" for Wildlife welcomed Chairman, l-Ion’ble Chief Minister of i\/laharashtra
and Vice Chairman, Hon’ble Minister (Forests, Cultural Affairs and Fisheries), Maharashtra
State and other members of State Board for Wildlife. The Member Secretary presented the issues
listed in the agenda for discussion with the permission of the Chairman. The details of the
discussions held and the decisions taken "by the Board are as follows.

AGENDA N0. 1
Item Item Discussion held/decisions taken

No.
1.1 Minutes of the 22"“ meeting of The 22"" Meeting of State Board for Wildlife

Standing Committee of State was held on l6“‘ October, 2023 under the
Board for Wildlife held on i6 Chairmanship ofShri.El<nath SambhajiShinde,
October, 2023. Hon’ble Chief Minister, Maharashtra State. The

minutes of the meeting were presented to all
members of the State Board for Wildlife. Th'e
Board approved the minutes ofthe 22"“ meeting

of State Board for Wildlife.
1.2 Action Taken Report on the The board approved the Action Taken Report of

1 dec_isions taken in 22"“ meeting of the 22"d Meeting of State Board for Wildlife
State Board for Wildlife held on 16
October, 2023.

ave”?
n=\ea\visv4\§ww\aowL1J|am.==II\n\=IId suwt I-weanew-we cl

t
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AGENDA No. 2

43..

Proposals to seek wildlife clearances for Projects in Protected Areas and Eco-Sensitive
Zones/Tiger Corridors

Item Item
No.

Discussion held I Decision taken

2.1 Proposal for Wildlife clearance of 80.77 ha. Forest
land for Durgapur Opencast Mine Project in
favour of M/s Western Coalfields Limited in
District Chandrapur. (Tiger Corridor joining
Tadoba Andhari Tiger Reserve, Kanhargaon
Wildlife Sanctuary & Tipeshwar Wildlife
Sanctuary)

RF Forest Non
Compt Forest
No.
400
401
Total

39.15 | oo
41.62 | on
son? 1 00

2.2 Proposal for Permission ofthe Mining / Quarrying
in Village — Selgaon (Lawane) Survey No. 178
Area- 2.07 l-la.in Tal. Karanja Dist.Wardha.

(Tiger Corridor joining Pench Tiger Reserve &
Mclghat Tiger Reserve,)

Area in the Tiger Corridor Total I
(1-la.) (ha)
Forest | l\‘0n—Forest
0.00 2.07 2.07

2.3 Proposal for Permission ofthe Mining / Quarrying
in Village — Nara Survey No. 521 Area- 1.92

l-la.inTal. Karanja Dist.Wardha. i

(Tiger Corridor joining Pench Tiger Reserve &
Melghat Tiger Reserve)

Area in the Tiger Corridor Total
(I-la.) (ha)

n.-\o'\ \v|sw\1=:-Asewr mu fI\.\:l.JIu\1]|fl sum. l.\|\|I::| Coluclemmzc

// TRUE COPY //

The Member Secretary introduced
this agenda item and informed that
this project proposal is for wildlife
clearance of 80.77 ha Durgapur open
cast mine located in Chandrapur
District.

The State Board for Wildlife
recommended this project for
consideration to the National Board
for Wildlife subject to the
conditions laid down by the Chief
Wildlife Warden.

The Member Secretary introduced
this agenda item and informed that
this project proposal is for wildlife
clearance of already existing miningl

quarrying in village Selgaon
(Lawane) located at Wardha District.

The State Board for Wildlife
recommended this project for
consideration to the National Board
for Wildlife subject to the
conditions laid down by the Chief
Wildlife Warden.

The Member Secretary introduced
this agenda item and informed that
this project proposal is for wildlife

clearance “of already existing miningl
quarrying in village Nara located at

Wardha District.

The State Board for Wildlife
Q

COUNSEL FOR RESPONDENT NO.5

(NACHIKET G. MOHARIR)
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i ANNEXURE N0.:- “R5-H" I
'~..

($1

O/.0 Principal Cl|iel._Consen'a10r of Forests (HOFF):.l\]ttll5!U1.Sili'Ffl_.SifliQ -

aswrzairaa
*2?’ I-u=3’

.‘T3,.»'¥=1- .4?‘“?.~.~'se~‘=';‘~/‘I.
Phone - 0712-2519563 95"“ T34 a='\FR3W (awfiia), "l€1l?l‘§ Iii‘-'1 '
l*I-mull - nrcfuln;1p@|n:|h:|l'nrt-st,;;m-,ln Principal (Ihlcf Conservator of Forests (\\’ildlit'c), t\'lahur:|shtra State
W°1’5“° ' ‘“"“'-'"°"=‘r°"°5i-2°"-i" "Van Bliaran"3"' Floor. Ramgiri Rond, Clrll Llnes, Nagpur 440 001

new-§13'<=r %rrie¥:- EFet-¥3(?)/e=1‘t/'H%/a.asR%?/ ‘toms; /Yew-QR fiwiwgo /<>¢/we

.fEr1=n:r-

r\ » ,

W.
W ,@E# ‘re.

F:-n1ail- tigmchandr:ipur.\\-'cl@coalindia.in , gm\vclcl1n@gmaiLcom ,

gnicgefiaaesite1I1€=1'aet»a1a1eiei1ere=1$aerg<’i‘v1@I|eie¢c. eo%.a=ierF=i=i"t
afiertamq§T=§raiww1irrn1¥i1Er.(metaT-aiaifierranarvq-mwtleaetvfie

2. I1T=l?R1lFrq1*5qa§r1‘qim*=i¥&4-?3(Q)/EI1=1°tfH%/H.?B.?%R’ /ms. ‘Fe. as/oe/ms.
2. coax/§r.w.2~\¥/qR,1"e'. as/ca/tow.
3.. =ie"ia1eirrra=rnaar=rt$sw1qr1a°r- omx/sr.a¥.w</as-2,1"a. QR/cc/R’<*?X.

éewqmiedawamamamtazwmensfiweim.
%=tlPl~T<>\s/<>¢/?<>=.~a1iTY1"lv1lT’r‘FRI-I1T
ama1asaerr€trrr.t1na°r1=ili4e‘lir1arts“iefiael atqaawmwaaiwmqwewvfie

Q aiaaaawqiaaawieaia
@Tl'Et.(*;i?-r"\1=i"i.'11'=ii?-r)

av-r "e=»Im°1'@r IIlE?5Eii as at aw aw 2?/ea/QQW ea a'"q=~=r amt. W
aearrlaaiartvr, ear-iri1i‘=iviarie'i5t11era=_1,"art,ara=|1Wra1=e'

rte?-rm maievamifeiwnaedeieas. (naesrefier).
\

31 I 5 H .

9,5-,1 -144 30]]||;_[;\11'\7m;nuli\§lAnding Carrvrtmrt ltd rnedlng pmpu-ala\t. mr|5|wrOrxn:tu mine Flu no. Z9Z\§ql1' Rm 80.77 it-l.d0G 19

s
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nIl1€W<HfiH§re1ru§ierwmHirei2°éerFa=rt|§wiiTrqrrTawvmaflaen%.

Hwwieewwww-rfimwawvvfieaaammaeiia wnwmfivn-mews
emle'1TQ'% wwawdmetiwnwiwratamewawiwoiér
En§r1=iEi*l=tai%r<"e'r=r,rir.r;;rv1i¥le'%=r=rrm1Eft. '
efiermstfireigrtrnereiewqiwr 1FW, (Stamp Paper)

R’fi'éllTFl'l'sII‘§1'=lTIlIl‘lFliFl viva-=rr awqimr
"<1 ~a=<.~\2fi2“i 2r=emierrQ%2aas=r e. mzaa zaaafiaraairr aieiar_eran'-ieaia
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wen seem, ride ‘{l,3'l?=l'TlER' (Stamp Paper) sefiira are srrrlaot. are we-rra
wmaiatriewertvwieneo,

Irena-Hair:-ward
1 1°i=Fa')

wei=i¥itz=ras(i’=|11‘|v|eiaE=Ja"s1aq=r-e=4vFrer>,
mTi=i111§IEl=i¥iw$(ez=:vfir:),

asirrseuwrrrieiwrlaa

1:rF-t'tE-»|'q°r:- emwmaqereaarerarwm fitaieifiissriiwenmiertreaiiaenrmeiaieia
arfrfir-r.

al"rrl‘em°r:- =rrm{r 1ti=1'rari"ar1“r"aIrr=_re1re:rr<ir.rrt=i1=r
- arftfiirr.
afitfvrrrr‘" :-11@rEF1'eTa~r"'mmisfrveo‘,T=l§U$ =ri=irInl%ri‘rEr=i‘n'ar<'1rWW’1¥i'J arifiarr.

eIia11rWr.¥i2.'rg1ri=1'r1=ri1“r»rilEt1iTrcrRrr

911 vntIrau.77 ln.E:\TF\7!flMl=l1\5llM1|l'Il Eomnhtnlld running .1-»m=tt\Lamt“Onmn rnlnl an no.297-\:'tl‘1' vrh w.-n ha. don 2 O
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ANNEXURE NO. =- “R5-l"

lb’‘J5"" " '.‘\
H11‘, .‘\k.-4'-‘,t_~:.- '
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arm zmfr, 13_'@1€t=m“ter?aF-a‘, 11ewr1;{"tr=r: -aréiav, zrzfla
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ANNEXURE NO. :- "R5-J"

Report of the Committee constituted as per directions of the Standing Committee of the
National Board for Wild Life in respect of proposal WL/MH/MIN/QRY/463196/2024

1. BACKGROUND

The Proposal is for the use of 80.77 ha forest land in Reserve Forest Compartment Nos. 400, 401 of Chandrapur
Forest Division for Coal Mining at Chandrapur District, Maharashtra. WL/MH/MIN/QRY/463196/2024 was
discussed in the 82nd meeting of the Standing Committee of the National Board for Wild Life (SCNBWL) held
on 12th March 2025 under the Chairmanship of Hon’ble Minister of Environment, Forest and Climate Change.
The Geo-referenced map of the project area along with its key component is depicted in Figure 1.

2. COMMITTEE CONSTITUTION

As directed by the Standing Committee, a site inspection committee was constituted vide its OM No. F.No.
7-15/2025-NTCA dated 26"‘ May 2025, for comprehensive appraisal of the proposal:

-I>~UJl\I'—'

. Representative of the National Tiger Conservation Authority (Member — Convenor)

. Representative of Director, Wildlife Institute of India (Member)

. Representative of Chief Wildlife Warden (Member)
Representative of User Agency (Member)

Figure 1: Map ofthe project area
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3. Terms of Reference:

I. The Committee shall examine the proposal and carry out site inspection.

II. The Committee may co-opt experts in this field.

III. The Committee shall study relevant reports, court orders, tribunal decisions, policy directives etc. with
regard to proposal.

IV. The Committee shall submit its report within 15 days.

Shri Nandkishor Kale, Assistant Inspector General of Forests, Regional Office, National Tiger Conservation
Authority, Nagpur, was nominated by the National Tiger Conservation Authority to the committee. Wildlife
Institute of India nominated Dr. Bilal Habib, Scientist F., represented by Ms.Anjali Thapriyal, Research
Associate at WII, Dehradun who’s already engaged on TATR Related Wildlife Studies inspected the site in place
of Dr.Bilal Habib along with Shri.Prashant Khade, Divisional Forest Officer, Chandrapur Forest Division. Shri.
Harish K Gawali, Project Proponent / Sub Area Manager, Durgapur Sub Area, Western Coalfields Limited,
Chandrapur Area nominated by the User Agency as their representative. Shri. G.R.Naigamkar, Range Forest
Officer, Chandrapur Range and Shri. Harish K Gawali, Sub Area Manager, Durgapur Sub Area of WCL also
accompanied the team for Site Inspection.

The Committee carried out a site inspection on 12.06.2025. Figures 2, 3, and 4 provide visual
documentation of inspection of 80.77 Ha Forest Area, along with the inspection team’s visit to the site. The
figures capture key moments from the field visit, including site observations, stakeholder engagement, and on-
site discussions held by the inspection team regarding the proposed project.

~>

Figure 3: Field Visit
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Figure 4: Inspection Team at 80.77 Ha Forest Pillar - RF Compartment No.400
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Figure 6: Backfilled Area along with Water Body in 80.77 Ha Forest Land

Figure 7: Water Body formed at 80.77 Ha Forest Land with submerged benches

4. OBSERVATIONS & RECOMMENDATIONS
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Project Background and Objective: Durgapur Opencast Project of Western Coalfields Limited is located at
Chandrapur District of Maharashtra. This project was started in the year October 1978. The committee noted
that the 80.77 Ha Forest Land is located at the Compartment Nos. 400 & 401 of Chandrapur Forest Division at
Chandrapur District, Maharashtra.

I. The Durgapur Opencast project is having total area of 1597.50 Ha land. Total non-Forest land is
1218.15 Ha and Forest Land is 379.35 Ha. Out of which 177.00 Ha was already diverted for mining
operations. Apart from that, Forest Clearance and Wildlife Clearance for 121.58 Ha Forest Land was
obtained from MoEF & CC, New Delhi in 2021 & 2023 respectively..The current proposal is for
renewal of forest clearance of 80.77 Ha forest land for which Stage I in-principle approval was issued
by MoEF & CC, New Delhi vide letter dated 06.05.2025. Figure 1 shows the relative positions of
80.77 Ha and 121.58 Ha ofthe forest land.

II. The User Agency has backfilled and reclaimed 36.00 Ha Reserve Forest Land out of 172.54 Ha Forest
Land diverted earlier in the year 2002 and returned to the State Forest Department in the year 2006.

III. The proposed 80.77 Ha Forest Land was a diverted forest land vide MoEF, New Delhi Order dated
08.1 1.2005 for the period of 08 years. The User Agency has submitted a proposal for Renewal of Forest
Clearance of 80.77 Ha which is recently accorded in-principle approval by the FC Division of MoEF &
CC, New Delhi vide letter dated 06.05.2025.

IV. As per the observation during the site inspection, 80.77 Ha Forest Land was mined out during the
earlier diversion period except the Safety Zone area which are demarcated by pillars at ground level.

V. Proposed 80.77 I-Ia is not falling in any National Park, Wildlife Sanctuary or Eco Sensitive Zone.

VI. The proposed 80.77 Ha is falling in the TATR Tiger Corridor 4 as per Tiger Conservation Plann(TCP)
which connects Tadoba Andhari Tiger Reserve (TATR) to Chaprala WLS in Maharashtra and Indravati
Tiger Reserve in Chhattisgarh by TATR'S southern corridor.

VII. As recommended in the WII-Wildlife Assessment Study, WCL is not planning any mining operations
beyond 121.58 Ha Forest Land in the future.

Court Cases related to Forest Land in this Project

I. NGT Case OA No 198/2024 related to diversion of 80.77 Ha is subjudice at Hon’ble NGT Bench
Pune. This case is related to the same area for which this inspection is done. Presently there is no
stay by NGT in this case.

II. A Public Interest Litigation vide 20/2024 is filed at Hon’ble High Court Bench of Nagpur related
to the diversion of 121.58 Ha Forest Land of Durgapur Opencast Project-, Hon’ble High Court of
Nagpur has issued an Order to stop the felling of trees vide Order dated 04.12.2024. Last hearing
is held on 28.04.2025 and the matter is sub-judice at the court at present.

Figure 8 depicts an overall view of the Google imagery after superimposing the KML files of the proposed
project, along with the core zone boundaries of the Tadoba Andhari Tiger Reserve and Eco-Sensitive Zone —
Buffer Zones at Chandrapur District.
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Figure 8: Durgapur OC Project in relation to TATR Zones

. Figure 9: Safety Zone Pillar of 80.77 Ha Forest Land
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Figure 10: Shows the 36.00 Ha Forest Land Returned to State Forest Department

Purpose & Societal Impact:

Necessity and urgency of the project

Coal reserve from 50.77 Ha out 80.77 Ha was extracted during the earlier diversion. However, coal reserve left
in benches below 80.77 Ha forest land is about 8.00 Million Tonnes at the time of closure of operation in the
area. This left out benches will be the approach for further mining in the proposed diverted 121.58 Ha forest
land.

The Project is directly linked to Pit head of Chandrapur Super Thermal Power station (CSTPS) for generation of
electricity which is supplied to the public through MAHAGENCO. A major portion of the coal demanded by
CSTPS is being supplied through this project. Hence, this on-going project, establishing national importance on
power generation front. Currently, the Durgapur Opencast Project is working with 3.00 MT capacity per annum.

As informed by User Agency, there is no further expansion of Durgapur Opencast mine and 121.58 Ha is the
final working limit of Durgapur Opencast Project. There will be no coal mining beyond already diverted
121.58 Ha Forest Land.

WCL will carry out reclamation of used forest land and non-forest land area as per approved mining plan / mine
closure plan. As infonned by User Agency, OB generated during the mining operations shall be backfilled into
existing mine voids. The concurrent technical reclamation/ backfilling shall continue for the next 17 years.
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Plantation over the reclaimed land expected to be completed in subsequent four years post the closure of the
ll'l1l'l€S.

Hence, the reclamation and return of the forest land is expected to be completed over next 22 years i.e by 2047.

Plantation of native species will be carried out through expert agencies.

Protected Areas Involved:

The Durgapur Opencast Project is located 12.25 Kilometres from the Core Zone of Tadoba Andhari Tiger
Reserve. Durgapur project was conceived in 1978 and when around 2010 buffer was carved it touched the
boundary of Durgapur project. But present proposal of 80.77 Ha is 1.2 Km from Buffer boundary. This
project is also outside of eco sensitive zone of any PA.

Recommendations:

i.

ii

111.

IV.

The proposed 80.77 Ha Forest Land is already broken-up land. Renewal of 80.77 Ha is required to approach the
adjacent diverted 121.58 Ha. Hence the project is recommended subject to the following conditions-

A dedicated Wildlife Management Plan amounting to Rs. 18.07 Crs. has already been prepared based on the study
conducted by W11, Dehradun for entire Durgapur OC project. User Agency should ensure implementation of all
the Mitigative measures as recommended by the W11-Dehradun and approved by the Committee under the
Chairmanship of Principal Chief Conservator of Forests & Chief Wildlife Warden. Maharashtra State.

All the area on forested side shall be fenced to avoid movement of wild animals inside mining area. It will also
prevent felling of wild animals in mined out pits, Fencing shall he completed before initiation of mining
operation.

User Agency should ensure implementation of WII’s recommendation in Wildlife Assessment Study
2013.

In order to mitigate man-animal conflict in the area and to actively decrease/remove unnatural shelter
areas for wildlife closer to human habitations, prosopis and other invasive species removal shall be
completed within 5 years in entire Durgapur Project Area. A plan in this regard shall be prepared in
consultation with forest departments which shall be approved by chief conservator of Forest,
Chandrapur.

’‘//
Dr Bilal Habib Shri Harish K Gawali
Scientist-F Sub Area Manager

Sli

Wildlife Institute of India Durgapur Sub Area
Dehradun WCL

/4}
Shri Prashant Khade Shri Nandkishor Kale
Divisional Forest Officer Assistant Inspector General ofForest
Chandrapur NTCA, Nagpur
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Chief conservator of. Forest
Chandrapur

// TRUE COPY //
< 1 \

COUNSEL FOR RESPONDENT NO.5

(NACHIKET G. MOHARIR)
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ANNEXURE NO. =- “R5-K"

it").»-.’i1i.=f'il%-f.<i\ ..,
Governmentoflntlia er" "1-... , M‘ ' t fE ' - ' , ,inis ry o nvironment, l'0i:ESt‘iilltlCliI1iEitE Cinnge

(Wild Life Division) »i.__;,;,.<’

‘~27

2nd Floor, Vayu Wing,
Indira Paryavaran Bhawan,

jor Bagh Road, New Delhi 110003

Date: 23 July, ‘2025

. 7591

"'0' "it-. ,1in-<1-=-»'.-t --

The Additional ChiefSecretary, -#1-_;,_5~t'~‘~iy_;,§' -,- 5;‘
Government of MAHARASI-lTR/\, Ll""EE5:,ii-i'*""'- - -1-l:€li..t.l‘l'4il.:*'-ili.'iit:-l.l-
Revenue ls. Forest Department,
rih Floor, ivlantralaya, '
l\/lLiil'llJiil-¢lOO032.

Stiii: Proposal for tise of80.77 ha forest land for Durgapur Opencast Project Minein favour of M/s
Western Conlelds Limited in District Chandraptir within tiger corridor connecting Tadoba Andhari
Tiger Reserve Kanhargoan Wildlife Sanctuary- Tipeshwar W-ildlife Sanctuary in Chandraptir
District, Maharashtra. regarding-WL/Ml-i/MIN/QRY/463196/2024 A

Sir,

Reference is invited to the following proposal:

i) Proposal No. WL/Ml-I/MIN/QRY/463196/2024
ii) Name of the Project DU RGAPUR OPENCAST PROJECT
iii) Category of the project Mining / Quarrying

_ iv) Name of User Agency Western Coalfields Ltd
v) Location of Project (Districi,State) 400, RESERVED FOREST, Chandrapur,Chandrapur, MAHARASHTRA

1. The above proposal was considered in the 84th meeting of the Standing Committee of the
National Board for Wild Life held on 26 June, 2025. under the Chairmanship of l~lon‘ble Minister for
Environment, Forest & Climate Change.

2. Alter discussions, the Standing Committee of the National Board for Wildlife decided to
recoininencl/agprove the proposal subject to the foliowinq conditions:
After discussions, the Standing Committee decided that the NTCA shall issue clarification that
henceforth only the least cost pathways identified by them should be treated as tiger
corridors for the purposes of section 38-Oll)(g) of the Wild Life (Protection) Act, T972. The
Standing Committee decided to approve the proposal with the following conditions:

Page1 _ Z
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1. A dedicated Wildlife Management Plan amounting to Rs. 18.07 Crores has already been
prepared based on the study conducted by Wil, Dehradun for entire Durgaptir OC project.
User Agency should enstire implementation of all the Mitigative measures as recommended
by the Wii~Dehradun and approved by the Committee under the Chairmanship of Principal
Chief Conservator of Forests 8. ChiefWiidlife Warden, Maharashtra State.

2.All the area on forested side shall be fenced to avoid movement of wild animals from
surrounding forest areas into mining area. Special measures should also be taken to avoid
accidental falling of wild animals in mined out pits. Fencing shall be completed before
initiation of mining operation.

3.The User Agency should ensure implementation of Wii's recommendation in Wildlife
Assessment Study 2013.

4.In order to mitigate man-animal conflict in the area and to actively decrease/remove
unnatural shelter areas for wildlife closer to human habitations, prosopis and other invasive
species removal shall be completed within 5 years in entire Durgapur Project Area. A plan in
this regard shall be prepared in consultation with forest departments which shall be approved
by chief conservator of Forest, Chandrapur.

5. An annual compliance certificate on the stipulated conditions shall be submitted by the
UserAgency to the State ChiefWild Life Warden and an annual compliance certificate shall be
submitted by the State ChiefWild Life Warden to Government.

3. The minutes ofthe meeting have been posted online in the "P/\RlVESH" portal of this Ministry.

4. The State/Union Territory Government may take further necessary action in this regard.

Yours falthftilly,

”'%'u-c>lJ~A-<1_$L0J--
(Dr Siitlheer Ciiintalapati)

Scientist 'E'
Email: sudheer.ch@gov.inCopy to:

1. ChiefWild Life Warden, Government ofMaharashtra, Forest Department, Van Bhavan, Ramgiri
Road, Civil tines, Nagpur 440001.

2. Deputy Director General of Forests integrated Regional Offices, Nagpur Ministry of
Environment, Forest and Climate Change, Grounc Floor, East Wing, New Secretariat Building,
Civil Lines, Nagpur-4110001.

3. instpector General ofForests, Forest Conservation Division, Ministry of Environment, Forest
an Climate Change, New Delhi.

4. joint Secretary, IA Division, Ministry of Environment, Forest and Climate Change, New Delhi.

(Dr. Sutllieer Chintalapati)
Scientist" 'E'

Email: sudheer.ch@gov.in

Gl’Geii cl@flrilIICQ U

Pagel .(\,i.ta@>.w_
COUNSEL FOR RESPONDENT NO.5
(NACHIKET G. MOHARIR)
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‘ ANNEXURE N0. =- “R5-L" j

Government of India
Ministry of Environment, Forest and Climate Change

(Forest Conservation Division)
Indira Paryavaran Bhawan,

Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated:30-09-2025
To

The Principal Secretary (Forests),
Government of Maharashtra
Mumbai.

Sub: Proposal tor seeking prior approval of the Central Government under
Section 2 (1) (ii) of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
for renewal of mining lease over 80.77 ha forest land for Durgapur Open Cast
Mine Project by M/s WCL in compartment No 400 and 401 of Chandrapur
Forest Division, Chandrapur District of Maharashtra State (Online No.
FP/MH/MIN/6704/2014) - regarding.

Madam/ Sir, _

l am directed to refer the Government of Maharashtra letter No. FLD-
.20t9/CR-310/F-10 dated 19.06.2024 on the above subject seeking prior approval
of the Central Government under section 2 (1) (ii) of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980. The proposal was granted ‘in-Principle‘ (Stage-l)
approval by the Central Government vide letter dated 06.05.2025. The Government
of Maharashtra has reported/submitted the compliance report vide letter dated
02.09.2025 to the conditions stipulated in the ‘ln-Principle‘ approval and requested
tor grant of final approval.

in this connection, l am directed to say that on the basis of the compliance
report furnished by the Principal Chief Conservator of Forests (Head of Forests
Forect), Government of Maharashtra vide letter N0. Desk-17/FCA-S1/1/PlD-
6704/Chandrapur 2004/2024-25/1308 dated 02.09.2025, Stage-ll/Final approval
of the Central Government is hereby granted under Section 2 (1) (ii) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for renewal of mining lease
over 80.77 ha forest land for Durgapur Open Cast Mine Project by M/s WCL in
compartment No 400 and 401 of Chandrapur Forest Division, Chandrapur District
of Maharashtra State subject to fulfillment of the following conditions:

1. Legal status of the diverted forest land shall remain unchanged;
2. The State Government shall ensure to implement the recommendations of

SC- NBWL;
3. The State Government shall ensure that the safety zone with effective green

belt shall be maintained by the User Agency along the inner boundary of the
lTllf'l8'

4. The user agency shall pay the additional amount of NPV, if so determined, at
a later date or as per the final decision of the Hon'ble Supreme Court of
India;
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The State Government shall ensure that the User Agency, shall obtain the
environment clearance as per the provisions of the Environmental
(Protection) Act; 1986, if required;
The State Government shall ensure that the User Agency shall undertake
mining in a phased manner after taking due care for reclamation of the mined
out area. The User Agency shall prepare a detailed plan for life of project as
per mining plan, clearly linking the progress of mining and felling of the trees.
Felling of trees shall be done, when it is absolutely necessary in phase-wise
manner in the areas which become due for mining as per mining plan. The
concurrent Reclamation Plan as per the approved Mining Plan shall be
executed by the User Agency from the very first year, and an annual report
on implementation thereof shall be submitted to the Nodal Officer, Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980, in the concerned State
Government and the concerned Regional Office of the Ministry. If it is found
from the annual report that the activities indicated in the concurrent
reclamation plan are not being executed by the User Agency, the Nodal
Officer or the Chief Conservator of Forests (Central) may direct that the
mining activities shall remain suspended till such time, such reclamation
activities are satisfactorily executed;
The State Government shall ensure the implementation of the surrender
schedule prepared by the User Agency for the mined out and reclaimed
forest land;
The State Government shall ensure that the rehabilitated forest area after
closure of mining operations shall be handed over to the State Forest
Department for sustainable forest management in the future;
The State Government shall ensure that the following activities, at project
cost, shall be undertaken by the user agency for the management of safety
zone as per relevant guidelines issued by the Ministry:

User agency shall ensure demarcation of safety zone (7.5 meter strip all
along the inner boundary of the mining lease area), and its fencing, protection
and regeneration by erecting adequate number of 6 feet high RCC boundary
pillars inscribed with DGPS coordinates with barbed wire fencing and
deploying ‘adequate number of watchers under the supervision of the State
Forest: Department;
Boundary of the safety zone of the mining lease, adjacent to habitation/roads,
should be properly fenced by the user agency;
Safety zone shall be maintained as green belt around mining lease and to
ensure dense canopy in the area, regeneration shall be taken up in this area
by the user agency at project cost under the supervision of the State Forest
Department;
The State Government and the user agency shall ensure that safety zone is
maintained as per the prescribed norms.

The State Government shall ensure that the following activities, as per
approved plan / schemes, shall be undertaken in the lease area by the User
Agency under the supervision of the State Forest Department:

Mitigation measures to minimize soil erosion and choking ofjstream, shall be
implemented within a period of two years with effect from the date of issue of
order of diversion of forest land, in accordance with the approved Plan in
consultation with the State Forest Department; '
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Planting of adequate drought hardy plant species and sowing of seeds, in the
appropriate area within the mining lease to arrest soil erosion in accordance
with the approved scheme;
Construction of check dams, retention /toe walls to arrest sliding down of the
excavated material along the contour in accordance with the approved
scheme; A
Stabilize the overburden dumps by appropriate grading/benching, in
accordance with the approved scheme, so as to ensure that angles of repose
at any given place is less than 280; and
No damage shall be caused to the top-soil and the user agency will follow the
top soil management plan as submitted along with the compliance report.
The validity of approval granted under the Adhiniyam shall be for a period co-
terminus with the validity of the mining lease proposed to be granted under
the Mines and Minerals (Development and Regulation) Act, 1957, as
amended from time to time or Rules framed there under, or for such period
as may be specified by the Central Government;
The State Government shall ensure that the User Agency either himself or
through the State Forest Department shall undertake the gap plantation and
soil and moisture conservation activities to restock and rejuvenate the
degraded open forests (having crown density less than 0.40), if any, located
within the periphery of 100 m from outer perimeter of the mining lease as per
approved plan for plantation and SMC activities;
The State Government shall ensure that the User Agency shall regularly
undertake desilting of village tanks and other water bodies, located within five
km from the mine lease boundary, as per plan submitted, so as to mitigate
the impact of project on such tanks/water bodies;
The State Government shall ensure that the User Agency shall comply with
the Hon'ble Supreme Court order on re-grassing, and re-grass the mining
area and any other areas which may have been disturbed due to mining to
restore them to a condition which is fit for growth of fodder, flora, fauna, etc.
in a timely manner;
The State Government shall ensure that the User Agency will undertake
adequate care to check any rolling of overburden/dumps beyond the
designated area and to check soil erosion caused due to mining activities;
The State Government shall ensure that the User agency will undertake
comprehensive soil conservation measures at the project cost in consultation
with the State Forest Department;
The User Agency shall implement the R&R Plan, as per the R&R Policy of
State Government in consonance with National R&R Policy, Government of
lndia before the commencement of the project work and implementation. The
said R&R Plan will be monitored by the State Government/Regional Office of
MoEF&CC;
The State Government shall ensure the possibility of translocation of
maximum number of trees identified to be felled and any tree felling shall be
done only when it is unavoidable and that too under strict supen/ision of the
State Forest Department;
The cost of felling of trees shall be deposited by the User Agency with the
State Forest Department;
The State Government shall ensure that no labour camp shall be established
on the forest land and the User Agency shall provide fuels preferably
alternate fuels to the labourers and the staff working at the site so as to avoid
any damage and pressure on the nearby forest areas;
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The State Government shall ensure that the boundary of the diverted forest
‘land, mining lease and safety zone, as applicable, shall be demarcated on
-ground at the project cost, by erecting four feet high reinforced cement
concrete pillars, each inscribed with its serial number, distance from pillar to
pillar and GPS Coordinates;
The State Government and user agency shall ensure that layout plan of the
proposal shall not be changed without the prior approval of the Central
Government and forest land not to be used for nay purpose other than that
specified in the proposal except the change in land use allowed on the forest
land vide Ministry's guidelines dated 26.12.2024;
The State Government shall ensure that the forest land proposed to be
diverted shall under no circumstances be transferred to any other agency,
department or person without prior approval of the Central Government;
The State Government shall ensure that no damage to the flora and fauna of
the adjoining area shall be caused;
The State Government andthe User Agency shall comply the provisions of all
Acts, Rules, Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order
(s) pertaining to this project, if any, for the time being in force, as applicable
to the project;
The State Government shall ensure that the User Agency shall submit the
annual self compliance report in respect of the above stated conditions to the
State Government, concerned Regional Office and to this Ministry by the end
‘of March every year regularly; _
Any other condition that the Ministry of Environment, Forests & Climate
Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife; -
Violation of any of these conditions will amount to violation of \/an
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and action would be
taken as prescribed in para 1.16 of Chapter 1 of the Consolidated Guidelines
and Clarifications on Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
as issued by this Ministry's letter dated 29.12.2023;
The State Government after receiving ‘Final approval‘ of the Central
Government under sub section (1) of Section 2 of the Adhiniyam, and after
fulfillment and compliance of the provisions of the all other acts and rules
made thereunder, as applicable including ensuring of settlement of rights
underthe Scheduled Tribes or Other Traditional Forest Dwellers (Recognition
of Forest Rights) act, 2006 (2 of 2007), shall issue order for diversion.

Yours faithfully.
Digitally signed by
SUNEET BHARDWAJ Sd/-
Date: 30-09-2025 (Sweet Bhardwall
14;5g;02 Assistant inspector General of Forests

yto:

. The PCCF (HoFF), Government of Maharashtra, Nagpur.

. The Dy. DGF (Central), Regional Office, Nagpur at MoEF&CC

. The Nodal Officer (FCA), O/o‘ PCCF, Government of Maharashtra, Nagpur.

. User Agency.

. Monitoring Cell of FC Division, MoEF&CC, New Delhi.

//TRUE COPY //

COUNSEL FOR RESPONDENT NO.5
(NACHIKET G. MOHARIR)
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